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This Appeal is against a judgnent dated 10th July,
1996. By this judgnent a nunber of Wit ~Petitions filed
before the Allahabad H gh Court have been disni ssed. The
Petitioners in all the Wit Petitions were doing the
busi ness of preparing tanned and finished |eather. The
guestion involved in all the four Petitions was whether
"tanned | eather’ can be subjected to Utar Pradesh Mandi Fee
payabl e under the provisions of UP. Krishi U apadan Mand
Adhi niyam 1964 (hereinafter for the sake of convenience
called the said Act). For an understandi ng of this question
it is necessary to see Section 2 (a) of the said Act which
reads as follows : "'Agricultural produce’ neans such itens
of produce of agriculture, horticulture, viticulture,
apiculture, sericulture, pisciculture, animal husbandry or
forest as are specified in the Schedule, and -includes
adm xture of two or nore of such itens, and al so includes
any such itemin processed form and further includes  Gur,
Rab, Shakkar, Kandsari and jaggery".

Schedule G of the said Act deals wth  "Anim

Husbandry". Serial No. 11 thereunder includes 'hides and
skins’. The question which had been raised in the Wit
Petitions and which is raised here is whether the term
"hides and skins’ includes '"tanned |leather’'. M. Sudhi r

Chandra has submitted that admittedly the term ’tanned
| eather’ has not been used either inthe Act or in the
Schedul e. He admits that under Section 2(a), not just the
items which have been specified in the Schedul e but al so an
adm xture of two or nore such itens or any of those itens in

a processed form would also be included. He, however,
submits that tanned leather is not 'hide or skin' and is not
derived by processing 'hide’ or 'skin'. He subnmits that
"tanned leather’ is a manufactured conmmodity. He subnits

that "tanned leather" is an entirely different conmodity
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from "hide’ or 'skin'. In support of his contention that
"tanned leather’ is a different comopdity from’hide and
"skin" he relies upon a Judgment of the Constitution Bench
of this Court in the case of A Hajee Abdul Shakoor and
Conpany V. State of Madras reported in 1964 (8) S.C.R

217. In this case the Petitioners were dealers in skins in
the State of Madras. They purchased raw skins from places
both wthin and outside the State of Midras, tanned those
skins and sold themthrough their agents in Madras. They
were assessed to sales tax under the provisions of the
Madras Ceneral Sales Tax Act, 1939 and under rules 16(2)(ii)
of the Midras CGeneral Sales Tax (Turnover and Assessnent)
Rul es. They filed the Petition under Article 32 contending
that Section 2 of the Madras General Sales Tax (Specia

Provisions) Act, 1963 was ultra vires the Constitution

That challenge was upheld on the ground that Section 2(1)
di scrimnated against inported hides and skins and |oca

hides ~and skins. It was however held that Rule 16(1) did
not beconme invalid because Rule 16(2) had been held to be
i nval i d. Under ~the Rules tax was |evied on sale of hides
and skins_in-raw condition but no tax was |levied on sale of
hi des and skins in tanned condition. Therefore, the Rules
thensel ves nade a distinction between hides and skins in raw
condition and hides and skins in tanned condition. It was
contended that hides and skins whether tanned or untanned
constituted one comodity and, therefore, there could be no
tax on sales of hides and skins in raw-condition when there
was no tax on sale of hides and skins in tanned condition

It was held that they were two different commodities and
constituted two separate categories for purposes of
t axation. It was so held because the two were treated
differently in the Rules. Reliance was also placed upon the
authority in the case of TVL K A K  Anwar And Co. VS.
State of T.N. reported in 1998 (1) S.C.C. 437. This again
was a case under the T.N. General Sales Tax Act, 1959. The
guestion here was whether raw hides and skins and  dressed
hides and skins were different  commopdities. The Court
following the decision in A Hajee Abdul Shukoor & Co.
(Supra) held that dressed hides and skins were different
goods fromraw hides and skins. It may be noted that it was
so held in the context of the definition as givenin Item?7
of the Second Schedul e of the said Act, which provided both
for raw hides and skins as well as dressed hides and skins:
Thus the Act itself made a distinction between raw hi des and
skins and dressed hides and skins. It is on that basis that
the Court held that they were not the sane comodity. M.
Sudhir Chandra al so placed reliance in the case of Rajasthan
Roller Flour MIIls Association and another vs. State of
Raj asthan and others reported in AIR 1994 S.C. . 64. Thi s
was a case under the Central Sales Tax Act and the question
for consideration was whether the term"Weat", within the
meani ng of Section 14(i)(iii) of that Act, included "flour

mai da and suji" which were derived fromWeat. It was held
that flour, maida and suji are different and di stinct goods
from wheat. It was held that flour, mamida or suji were not
included in the Act and they would not fall within the term
"Wheat" as defined in the Act. It nust inmediately be noted
that the Act only contained the term"Weat". That Act did
not cover "Wheat" in its processed form It is because the
Act did not cover "Weat in a processed fornm that the Court
held that flour, nmamida and suji were not wheat. Rel i ance
was al so placed upon the judgnment of this Court in the case
of Edward Keventer Pvt. Ltd. vs. Bihar State Agricultura

Marketing Board and Os. reported in 2000 (6) S.C.C. 264.
In this case the question was whether fruit drinks "Frooti"
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and "Appy" fell within the termagricultural produce under
the Bihar Agricultural Produce Markets Act, 1960. Thi s
Court held that even though these "Frooti" and "Appy" were
manuf actured out of mango pul p and apple concentrate but
after the mango pul p and appl e concentrates were processed

and beverages were nmanufactured, the products becones
entirely different fromthe fruits that is the mango and
appl e. It was held that even though the basic character of

the mango pulp and apple concentrate nmay be present in
beverages, but the end products were not fruits which were
specified in the Schedule. On this basis it was held that
the products like "Frooti" and "Appy" were not covered by
the Item Agricultural produce as defined in Section 2(i)(a)
of that Act. M. Sudhir Chandra also relied upon the case
of Ms. Saraswati Sugar MIls vs. Haryana State Board and
others reported in AIR (1992) S.C. 224 for the proposition
that there is a di fference between ’'nmanufacture’ and
' processing’ . I'n this case the question was whether an
i ndustry ‘which manufactures sugar from sugar cane was
covered. by Entry 15 of Schedule | to the Water (Prevention
and Control —of Pollution) Cess Act, 1977. The rel evant
Entry under which the industry was sought to be brought in
was item 15 of Schedule I which reads as "processing of
ani mal or vegetabl e products industry". " This Court held, in
para 13, that the/'term’ processing’ as normally understood
would nean that even after processing the product would
retain its character. The Court held that ' processing

essentially effectuates a change in form contour, physica

appear ance or chem cal comnbination or ot herw se by

artificial or natural nmeans. The Court held that a
"manuf acture’ inplies a change but that every change was not
"manuf acture’. The Court held that for~ ' nmanufacture

sonmething nore was necessary and that there nust. be a
transformation and a new and distinct article must, energe
having a distinctive name, character or use. Based on this
authority it was submtted that  tanned |eather was a
different article and a distinctive comopdity having a
di stinctive nane, character and use and that tanned | eather
was a manufactured item |In our view the authority woul d,
if anything be against the Appellants. Tanned | eat her
retains its basic character nanely, it remains hide or skin,
t hough there is some change in formand physical appearance.
Lastly reliance was placed upon the case of Union of ~ India
and another, etc. v. |. Delhi Ooth and General MIlI|s Co.
Ltd., etc. reported in AIR (1963) S.C. 791. This was a
case under the Central Excises and Salt Act and the question
was whether the Raw oils which were purified but not
deodorised in the process of manufacture of Vanaspati. was
covered by the expression "non- essential vegetable oils" in
[tem 12 of Schedule |I of that Act. |In this case it was held
that processing cannot be equated to manufacture. It was
held that the word "manufacture" is generally understood to
mean as "bringing into existence a new substance" and' does
not mean nerely "to produce sonme change in a substance". In
our viewthis authority would also showthat in fact there
is no manufacture but nere processing of hides and skins to
bring them into a tanned state. Based upon the above
authorities M. Sudhir Chandra submitted that 'tanned
| eather’ was not an 'agricultural produce’ inasnuch as it is
a different itemor commodity fromhide and skin and it is
an itemwhich is not a processed formof hide or skin but an
item which is manufactured. He subnmits that for the above
reasons the Judgrment of the Hi gh Court cannot be sustained
and requires to be set aside. As against this M. Pradeep
M sra submitted that definitions and meani ngs given in other
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Acts or in the context of other Acts can be of no
assi st ance. He submits that one has to look at the
provisions of the said Act itself. He subnitted that the
term’agricultural produce’ had been given a wi de neaning in
Section 2 (a) of the said Act. He points out that it is a
definition which is not an exhaustive definition but is an
inclusive definition. He submits that any item would be an
"agricultural produce’ if it is specified in the Schedul e or
if it is an adm xture of two or nore itens specified in the
Schedule or if it is a processed formof any of the itens
specified in the Schedule. He points out that in U P. al

Acts are enacted in H ndi even though an equival ent English
version is printed. He points out that in the H ndi version

the terns wused are 'Khal Va Chanra’. He subnmits that a
dictionary neaning of  theterm’'Chanra’ is |eather and
therefore the Hindi version clearly shows that |eather was
nmeant to be included. He admits that if there was a

conflict ‘between an H ndi version and an English version
then by virtue of Article 384 of the Constitution of India
the Engli'sh-version would prevail. He submts that if there
is no conflict, then the H ndi version can be |ooked at in
order to deternine any anbiguity or to find out if any item
is included or not. ~1n support of his submission he relies
upon the case of Krishi U padan Mandi Samti, Kanpur & O's.
VS. Ganga Dal M1l and Co. and Os., etc. reported in
1984 (4) S.C.C. 516. This was a case under the said Act.
The question was whether 'Dal’ of |egume is-an agricultura

produce and therefore eligible to market fee.  In that case
it had been argued, as in the present case, that as ’Dal’

has not been specified in the Schedule and it was a distinct
commodity no narket fee could be levied.” This Court held
that to resolve a controversy of this nature one has to seek
light from the definition of expression 'agricultura

produce’ as set out in Section 2(a) of the Act. This Court
held that no resort can be taken'to decisions under entirely
different statutes, such as the sales tax laws, to find out
whet her the product were sane or two different and
i ndependent products comercially so recognised. It was
held that it was an indi sputable canon of construction that
where an expression is defined in the statute, unless there
is anything repugnant in the subject or context, the
expression had to be construed as having the same neaning
assigned to it in the dictionary clause of the statute. It
was held that 'Dal’ was nothing el se but a whole grain split
into two folds in its processed form acquired by
manuf acturing process and that was therefore an agricultura

produce. After so holding this Court held as follows
"14. This very conclusion can be reached by 'a slightly
di fferent route. As is wel | -known, the | egi sl ative

enactnments in the State of U P. are enacted primarily in
Hi ndi | anguage and its official and authentic translation in
English is sinultaneously published. Bearing this in mnd

we turn to the notification dated April 11, 1978 specifying
| equrres therein enunmerated as specified agricultural produce
for wvarious Market Areas. The headi ng under which various
| egures are enunerated is 'Dwi Daliya U padan’. This tongue
twister was explained to us to nean that legune itself is
Dnvi Daliya Upadan i.e., the whole grain is nade of two
f ol ds. Ek daliya grain is without a fold. Dwm Daliyais a
grain conposed of two folds and certainly not many folds.
Conci se Oxford Dictionary specifies the nmeaning of |egune to
be "fruit, edible part, pod, of |egum nous plant; vegetable
used for food," and ’'legumnous’ to nean "like of the
botanical fanily of pulse". And in conmon parlance ’pul se

connotes |legume and denotes dal of |[|egune. Reverting
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however, to the heading under which | egunes are enunerated
in 1978 notification, it nust be confessed that it clearly
connotes the neaning to be given to the whole grain and
denotes dal i.e. split folds as specified agricultura
pr oduce. The Hindi protagonists used the expression ' Dw
Dal iya U padan’ meaning thereby double folded grain called
Gram Peas, Arhar, Moong etc. on a strict construction, the

two dals i.e. two parts formng the whole grain both are
conprehended in the expression "Dwi Daliya Ut padan’
Therefore, it is crystal clear that while enunerating

legumres in the Schedule and reproduced in the 1978
notification to nake them specified agricultural produce,
the franers intended to include both the grain as a whole
and its split parts the dal. And when the agricultura
produce enunerated inthe Schedule such as Gam including
its processed part is reproduced in the notification as Dw
Daliya Utpadan, the dal of each of the Iegunes therein
ment i oned became specified agricul tural produce.”

It " is thus to be seenthat the Court derived support
for its —conclusion by |ooking at the Hi ndi version of the
said Act on the ground that it was well known that in the
State of U P. enanctments were in Hindi |anguage. Reliance
was al so placed upon the case of Rathi Khandsari Udyog and
Os. vs. State of Utar Pradesh & Ors. reported in 1985
(2) S.C.C 485. This was also a case under the said Act.
The question before the Court was whet her ’'Khandsari sugar’
manufactured by an' open pan process was an. agricultura
produce wthin the neaning of the said Act. In this case
al so based upon a Sugarcane (Control) Order, 1966 and U.P
Khandsari Sugar Manufacturer’s Licensing Oder, 1967, both
of which define 'khandsari sugar’ it had been contended that
"khandsari sugar’ was a distinct and a separate commodity
from ’khandsari’ as defined in Section 2(a) of the said Act
and therefore no market fee could be ' levied on °'khandsar

sugar’ . This contention was negatived and it was held that
"khandsari’® was a genus and ' khandsari sugar’ was a species
and in the market both were nerely known as 'khandsari’'. It
was held that the word ' khandsari’ was wi de enough to cover
"khandsari’ produced by any process regardless of its
quality or variety. It may be nentioned that a challenge to
Section 2 (a) on the ground that it was discrimnatory  and
violative of Article 14 was al so repell ed. Rel i ance was

al so placed upon the case of Krishi U padan Mandi Samiti™ &
Anr. vs. Ms. Shankar Industries & Ors. ~reported in 1993
Supp (3) S.C.C. 361(Il). This again was a case under the
said Act. The question was whether ’'gur-lauta ,  ’'raskat’,
"rab- galawat’ and ’'rab-sal awat’ were ’'agricul tural produce

under the said Act. In this case it was noted /that
sugar cane was an agricultural produce out of which juice was
extract ed. The juice was then thickened by dehydration and
when it reached a particular pignent it took the form of
"rab’ which is a senm-solid formof the sugarcane juice.
After boiling this 'rab’ was put in a crystalliser where it
was allowed to get cooled and crystals were forned which
were then rotated in the crystalliser. The crystallised rab
was then put into centrifugal machines in which through the
process of infusion of sulphur, the sugarcane juice was
cl eaned and whitened. The 'rab’ which was not put into the
centrifugal machine but which was dehydrated and allowed to
be hardened by the open pan process becane 'gur’, which was
sold for home consunption. The 'rab’ which was not all owed
to be hardened was also sold in senmi-solid formbut certain
persons who wanted to make further profits put this ’'rab

into centrifugal nachines and by the process of infusion of
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sul phur t hey obt ai ned " khandsari’ in the dry
powder/crystallised form and the waste of 'rab’ which was
obtained in the liquid formknown as ’'nolasses’. ' Ml asses’

was further utilised by many people by boiling in the open
pans and the same was again re-processed by cleaning and
dehydrating and Ilater by sulphitation was taken in powder
form This then was also sold in the market as inferior

quality <called 'rab-galawat’. It was held that there was a
further inferior quality of rab called 'rab-sal awat’. The
contention was that 'gur-lauta’, ’'raskat’, ’'rab-galawat’ and

"rab-salawat’ were all different comodities which were not
the sanme as 'gur’ or 'rab’ and that therefore no narket fee
could be levied on those comodities. This Court held that
a wide interpretation had to be given to Section 2(a) of the
sai d Act as the nmeani ng-was exhaustive and not restricted to
the itenms included in the Schedule. It was held that itens
whi ch cane into being in a processed formwould be included.
It was held that these itens were ’agricultural produce’ and
market .= fee could be levied on these itens. M. Pr adeep
Msra thenrelied upon the case of State of Tam | Nadu etc.
VS. Mahi- Traders & Ors. ~etc. ~reported in 1989 (1) S.C. C
724. He clarified that this was a case under the Centra
Sales Tax Act and that he was not saying that this would
therefore be an authority for considering the definition of
the term "agricultural produce" under the said Act. He
submitted that in thi's case certain opinions of the Mnistry
of Commerce and  Industry as well as glossary of terms
published by the Council of Scientific and Industria
Research had been reproduced. He stated that he was nerely
bringing those portions of the judgnent to the attention of

the Court. In this behalf he showed to the Court the
par agraphs 6, 9, 10, 11 and 13, which read as follows : "6.
Turning to coloured | eather, we may, at the outset, refer to
a very i mportant circunstance referred to by t he
respondent s. VWen the CST Act cane into force on April 1,

1957, a question was raised regarding the neaning of the
expression 'hides and skins in dressed state’ /used in
Section 14. The nmatter was referred to the |[eather
devel opnent wing of the Mnistry of Comrerce and | ndustry
whi ch gave the foll owi ng opinion

H des and skins are obtained fromeither slaughtered
or dead animals. The raw hides and skins thus obtained are
known to be in the Green State. These are easily
putrescible; if proper precautions are not-taken they would
easily rot and decay. Since tanneries are not always
| ocated very near the source of raw hides and skins, the
guestion of preserving themfor a tenporary period till they
reach a tanning centre assunes inportance. Raw hides and
skins are ’'cured by either wet salting, dry salting or
dryi ng. In the ’'cured state’ the raw naterials  can be
preserved for a tenporary period. 1In the third stage of
temporary preservation, the hides and skins are ' pickled
During the next stage they are tanned in which state they
can be preserved alnost indefinitely. These tanned hides
and skins are processed further to yield Dressed Hides and
Skins which are ready for use. "Dressed’ or finished
material could al so be preserved al nost indefinitely.

From the above, it will be seen that the expressing
"Hides and skins in the raw or dressed state’ refers at one
end to the raw material obtained fromthe slaughtered or
dead animals and at the other to the tanned and finished
mat eri al ; the expression, therefore, seens to include the
ot her i nternedi ate stages indicated in the previ ous
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par agr aphs. Dressing, according to the aut horitative
interpretations, would nmean the conversion of tanned hides
and skins by further suitable processing into | eathers of
di f ferent types whi ch are ready for use (vide
SBT/ 18(495)/14) of Novenber 11, 1957).

9. Can it then be said that the view expressed above
is clearly wong? W think not; on the contrary, it is
seen to be quite correct. The statutory expression refers
to "hides and skins in a dressed state". The qgui delines

issued for identification of 'finished |eather for exports
by the Indian Standards Institution (ISl) refer to as many
as 19 operations or processes undergone during nanufacture
of ’'finished |leather’ but 'dressing’ is not one of them A
glossary of ternms relating to hides, skins and |eather
published by the ISl in 1960 contains the follow ng
definitions:

CRUSTS: (Crust Leather) - Tanned hides and skins
wi t hout  any fini sh.

CURRYI NG A series of dressing and finishing
processes applied toleather after tanning in the course of
whi ch appropriate amounts of oil s and greases are
incorporated in the leather to give it  increased tensile
strength, flexibility and water resisting properties.

DRESSED H DES: Tanned hides, curried or otherw se
finished, for various purposes, such as belting, harness and
saddl ery, travel goods and for uphol stery.

DRESSI NG LEATHER:  Veget abl e tanned hi des which may be
dressed to suit the purpose for which they are to be wused,
such as for harness, saddl ery and other mechani cal purposes.

LEATHER: The skin or hideof animals prepared by
tanning, which still retains its(original fibrous structure
nore or less intact, but fromwhich hair or wool may or nay
not have been renmpved and which has been treated so as to be
i mputresci bl e even after treatment with water.

10. The earlier glossary of such terns published by
the British Standard Institution defines 'dressing’ as a
"general term for the series of processes enployed to
convert certain rough tanned hides and skins and/or crust
leather into |eather ready for use". Also, "Leather" s
defined as "a general termfor hide or skin  which stil
retains its original fibrous structure nore or less intact,
and which has been treated so as to be inputrescible even
after treatnent wth water". The hair or wool may or may
not have been renmoved. Certain skins, simlarly treated or
dressed, and wthout the hair renoved, are terned 'fur’
The Dictionary of Leather Term nol ogy published by the
Tanners’ Council of Anerica, describes |eather as "the hide
and skin of any aninmal or any portion of such skin, when
tanned, tawed or otherw se dressed for use".

11. The above definitions show that hides and skins
acquire the nane of 'leather’, even if the hair or wool has
not been renoved therefrom as soon as they receive sone
treatnment which prevents them from putrefaction after
treatment with water. Dressing is a stage much later than
tanning. |Indeed, fromthe definitions quoted above, it wll
be seen that it is practically the same as giving finishing
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touches to the leather and making it suitable for the
manuf acture of particular types of goods.

13. The sane conclusion is further borne out by the
literature referred to before wus by Sri Ranachandran
Volume 7 of the Encycl opaedia Britannica, under the word
"dress", explains that the verb has various applications
which can be deduced fromits original neaning and that "it
is thus used not only of the putting on of the clothing but

of the preparing and finishing of leather ". Volune 17,
under the head "leather" details the various processes
applied in the treatnment of hides and skins at all stages,

pre-tanning, tanning and post-tanning. Dyeing or colouring
is a process which follows tanning but precedes "finishing:
(i.e. dressing) in _order to make it suitable for the
purpose which it is required in conmercial usage. Part V of
the "Walth of India", a publication of the Council of
Scientific and Industrial Research (1966), dealing wth
| eat her under "Industrial Products" explains that "hides and
skins are liable to putrefaction and | oss unless suitably
treated and converted into |eather™. Structurally, hides
and skins have a thick mddle [ayer called corium which is
converted to | eather by tanning. The operations involved in
| eat her manufacture however fall into three groups. Pre-
tanning operations includes soaking, limng, de- Ilimng

bating and pickling, and post -tanni'ng operations are
splitting and shaving, neutralising, ~bleaching, dyeing,
fat-liquoring and' stuffing, setting out, sanming, drying,
staking and finishing. These operations = bring about
Chemi cal changes in the | eather substance and influence the
physical characteristics of the |l|eather, and different
varieties of commercial |eather are obtained by suitably
adjusting the nmanufacturing operations. These processes
need not be gone into in detail but the passages relied upon
clearly show that hides and skins are ternmed 'l eather’ even
as soon as the process of tanning i's over and the danger of
their putrefaction is put an endto. The entry in'the CST
Act, however, includes wthinits scope hides and  skins
until they are 'dressed’. This, as we have seen, represents
the stage when they undergo the process of finishing and
assune a form in which they can be readily utilised for
manuf acture of various commercial articles.——In this view,
it is hardly material that col oured | eather nay be a form of
leather or nay even be said to represent a different
conmmercial comopdity. The statutory entry-is conprehensive
enough to include the products emerging fromhides and skins
until the process of dressing or finishing is done."

M. Pradeep Msra submtted that tanned | eather would
be covered by the definition of the term "Agricultura

produce" as defined in Section 2(a) of the “Act. He
submitted that it was nmerely a processed formof "hide and
skin". He submitted that cases relied upon by t he

Appel lants were of no help as all of them were under taxing
statutes and were nerely interpreting terns in the context
of the definitions given in those statutes. W have
considered the argunents of both the parties. In our view
it is clear that the interpretation has to be on the basis
of the expression ’'Agricultural produce’ as set out in

Section 2(a) of the said Act. |In so determ ning decisions
based on different statutes such as Sales Tax Laws can be of
no assi stance. Al the cases relied upon by M. Sudhi r

Chandra are cases under the taxing statutes where the
interpretation has been given on the basis of the terms as
defined in those statutes. A perusal of Section 2(a) of the
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said Act nmakes it clear that an agricultural product would
be a product which is specified in the Schedul e or one which
is adm xture of two or nore items and woul d al so include any
such item in a processed form In our viewit nakes no
difference, for +the purposes of the said Act, that the
concerned itemis a different conmodity fromthe one which
is included in the Schedule. It is possible that by virtue
of an adm xture of two or nore itens or by virtue of
processing a different commodity or item may cone into
exi st ence. Even though a different conmodity may cone into
exi stence, it would still be an ’'Agricultural produce’

This is best illustrated by Sugarcane which is in Schedul e
A ItemWVIIl at Serial No. 14. From Sugarcane, "rab" and
"gur" are manufactured. They are already di fferent
conmmodities or itens. Yet they are all included. The
specific inclusion of itens like "gur, rab, shakkar

khandsari and jaggery" is to mke it <clear that nerely
because it becones a different itemor comodity it is not
excl uded. W' see no reasonto go into the difference
bet ween. " manufacturing’ and 'processing’. In the strict
sense of the terns there may be a difference. However, we
are not required to gointothese differences as, in our
view, it is very clear, fromwhat has been set out by the
Appel l ants thenselves in their affidavit that for hide and
skin to be converted into | eather or tanned |eather all that
is required is a process. It is a process of cleaning,
curing and adding preservatives. That it is a process has
been held by this Court in the case of State of Tami| Nadu
vs. Mahi Traders and Others, etc. ~(Supra). W are also of
the view that the finished product i.e. ’'tanned |eather’
even though it may have changed in physical appearance or
chemi cal conbination and even though it nmay comrercially be
a different itemstill remains a "hide’ or a 'skin'. For
this reason we are of the opinion that there is no
illegality or infirmty in the judgnent of the H gh Court.
Even otherw se our above view is supported by the H nd

version of the definition. As has been set out in/'the case
of Krishi Utpadan Mandi Samiti (Supra), it is well known in
u. P. all legislations are in Hndi. O course-an English
versi on sinultaneously published. ‘Undoubtedly if there is
conflict between the two than the English version would
prevail . However, if there is no conflict then one  can
al ways have assistance of the H ndi version in order to find
out whether the word used in English includes a particular

item or not. In the Hndi version the word used is
"Chanra’ . There can be no dispute that the term ' Chanra
would include ’leather’ in all its forms. |In this view of
the mtter the Appeal stands dism ssed. There will,

however, be no order as to costs.




